502

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 589 OF 2025

IN THE MATTER OF:
VARUN GULATI ...APPLICANT
VERSUS
CENTRAL POLLUTION CONTROL BOARD & ORS. ...RESPONDENTS
INDEX
S.NO. |PARTICULARS PAGE NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 7-
DISTRICT MAGISTRATE, GHAZIABAD IN
COMPLIANCE OF THE ORDER DT. 17.03.2026
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI

ANNEXURES

COPY OF THE PENALTY ORDER DT. 29.01.2026
ANNEXED HEREWITH AS ANNEXURE R-8/1

COPY OF THE DEMAND NOTICE DT. 20.05.2026
ANNEXED HEREWITH AS ANNEXURE R-8/2

COPY OF THE LETTER DT. 23.04.2026 ANNEXED
HEREWITH AS ANNEXURE R-8/3.

COPY OF THE JOINT INSPECTION REPORT DT.
27.05.2026 ANNEXED HEREWITH AS ANNEXURE




503

R-8/4.

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.
Bhanwar(09jadon09(@gmail.com| 9639286572

Date: 07.07.2026

Place: NOIDA


mailto:Bhanwar09jadon09@gmail.com|
Stamp

FreeText
07.07.2026


504 Page 10f7

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 589 OF 2025

IN THE MATTER OF:

VARUN GULATI ... APPLICANT

VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS.
...... RESPONDENT(S)

RESPONSE ON_BEHALF OF RESPONDENT NO. 7- DISTRICT

MAGISTRATE, GHAZIABAD IN COMPLIANCE OF THE ORDER DT.

17.03.2026 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL,

NEW DELHI

MandeTt
I, Rovimdra, Kawan.. aged about 36.. years S/o ek Meema....,

presently posted as Disﬁkc\...‘)ﬂc&a}slmd.ce.,.G.xh.qé‘,.th.\d..... do

hereby solemnly affirm and state on oath as under:




o
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. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

pl‘CSCﬂt response.

That 1 state that the contents of the response have been drafted by my

counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE ORIGINAL APPLICATION

That in the present matter, the applicant has raised grievance against the
grave environmental degradation, riverbed destruction, continuous
increase in pollution, and public health hazards arising from illegal and
reckless sand mining being carried out by Respondent No. 9 i.e. M/s Nirmal
Sand Mining And Infra Pvt Ltd. in the Yamuna river at Gata No. 1, Area
1.81 hectares, Village Nauraspur, Tehsil Loni, District Ghaziabad, Uttar

Pradesh. in absolute violation of the environmental laws and norms.

_ That this Hon’ble Tribunal vide order dt. 17.03.2026 directed as under:

“3. Learned counsel appearing for the Respondents No. 7,8 and 9 seek four

weeks' time to file the reply.”

N

5/
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FINDINGS OF THE JOINT COMMITTEE CONSTITUTED BY

THE HON'BLE TRIBUNAL

. That pursuant to the order dated 20.11.2025 passed by this Hon'ble

Tribunal, a Joint Committee comprising officials of MoEF&CC, CPCB,
UPPCB, Irrigation Department, Mining Department  and District
Administration conducted a detailed inspection of the sand mining permit
situated at Village Nauraspur. That during inspection, various deficiencies
and violations were noticed by the Joint Committee. That the Joint
Committee submitted its report dated 19.03.2025 before this Hon'ble

Tribunal.

. That the Committee, inter alia, recommended that:

“DM through the Mining Department shall ensure that no mining is

carried out in the main stream of River Yamuna.”

ACTION TAKEN PURSUANT TO THE JOINT COMMITTEE

REPORT
That immediately upon receipt of the Joint Committee Report and the
inspection report submitted by the Mining Officer, Ghaziabad dated

12.12.2025. proceedings were initiated under the applicable provisions of
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8. That after examining the findings of the Mining Officer as well as the Joint
Committee. the Deponent passed order dated 29.01.2026 imposing the
following penalties upon the lease holder:

(i) Rs. 5.00.000/- under Rule 60(4) for illegal mining within the river
stream.

(ii) Rs. 50,000/- under Rule 60(2) for violation of Environmental Clearance
conditions.

(iii) Rs. 25.000/- under Rule 60(3) for negligence in maintaining the

boundary pillars.

9. That accordingly, a total penalty of Rs. 5,75,000/- was imposed upon M/s
Nirmal Sand & Infra Pvt. Ltd., through its proprietor Shri Jasbir
Singh. That the permit holder was directed to deposit the aforesaid amount
within fifteen days.

A Copy of the penalty order dated 29.01.2026 is annexed herewith and

marked as ANNEXURE R-8/1.

IV. INITIATION OF RECOVERY PROCEEDINGS

10.That since the penalty remained unpaid, Recovery Certificate/Demand
Notice No.1368 dated 20.05.2026 was issued against M/s Nirmal Sand &

Infra Pvt. Ltd., through i hri Jasbir Singh.
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A Copy of the Demand Notice dt. 20.05.2026 has been annexed herewith

as ANNEXURE R-8/2.

INSPECTION OF NAURASPUR PERMIT AREA BY SUB-

DIVISIONAL COMMITTEE (SDC)

_That apart from imposing monetary penalties, the District Administration

also considered the suitability of Nauraspur Permit area for further
mining and accordingly, vide Letter No.1286 dated 23.04.2026, SDC
comprising:

e Sub-Divisional Magistrate, Loni,

e Divisional Forest Officer;

e [xecutive Engineer, Irrigation Department;

e Regional Officer, UPPCB; and

¢ Mining Officer, Ghaziabad
was constituted for examining the same.

A Copy of Letter dated 23.04.2026 is annexed herewith as ANNEXURE

R-8/3.

JOINT INSPECTION CONDUCTED ON 27.05.2026

“That the Committee conducted a detailed field inspection of Nauraspur

mining permit area in Gata No. 1, arca 1.81 Hectarc on 27.05.2026. That

during inspection, it was found that nearly 90% of the mining area

paZ
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remained submerged under water and only a narrow strip was available.
Further, damage may occur to flood prevention structures constructed by

[rrigation department in the area if further mining takes place.

VII. RECOMMENDATION OF THE INSPECTION COMMITTEE

13.That after considering all technical and environmental aspects, the
Committee unanimously concluded that the mining area situated at Village
Nauraspur, Gata No.l, measuring 1.81 hectares, is not suitable for sand
mining under the prevailing conditions.

A Copy of the Joint Inspection Report dated 27.05.2026 is annexed

herewith as ANNEXURE R-8/4.

VIII. EXPIRY OF MINING PERMIT

14.That it is further submitted that the mining permit in favour of M/s Nirmal
Sand & Infra Pvt. Ltd. was a short-term permit which has already expired
by efflux of time. That presently, no mining activity is being carried out

in the said permit area.




510 Page 7 of 7

IS.Hence, the present response is being submitted for the kind perusal of this

Hon"ble Tribunal. It is prayed that the same be taken on record.

Ve

DERONENT

VERIFICATION

Verified at  on this _ day of July, 2026, that the contents of the above
affidavit from paragraphs 1 to 15 are believed to be true and correct to

the best of my knowledge and belief. No part of it is falsc and nothing

/
/B/
[
|

1
DEPONENT

material has been concealed therefrom.

""&w?m\m

sensporosl
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1. It was observed that the lessee has constructed the ramp in the active channel
of Yamuna River for approaching the mineral being extracted from the mid of
the stream. For constructing this ramp, the lessee has excavated the farm
fields for approx. 2 m deep at the bank of the river near their site office. It
was also established from KML file and evidences al site that on the date of
inspection, extraction of mineral was being undertaken outside the lease
area. And this area falls in the middle of the riverbed of the Yamuna River.
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Google Earth image reflected that the Respondent no. 9 is executing mining
activity approx... 110 meters toward the main stream of the River Yamuna.

The Joint Committee observed that out of six, only two boundary pillars were
found intact, except that four were submerged in the river/ washed away and
were not visible.

In the project site office, one acoustic-type DG of 10 KVA has been found
with proper stack height; however, CTO permits only a 7.5 KVA DG set for
this lease.

PP has not planted any tree, ete., near the office area (weighbridge area of
the project or lease area.

Respondent No. 9 has not yet made an all-weather road from the site office to
the main road.

Respondent No. 9 has not yet installed a solar-mediated lighting system in the

site office.

Respondent No. 9 has not conducted an Environmental audit so far.

Respondent No. 9 has not submitted any six-monthly compliance report (o the
concerned organization.

Significant evidence has also been found in the lease area that the
Respondent No. 9 has conducted mining at night.

Respondent No. 9 has not properly constructed a septic tank for collection of
sewage from ltoilet room.

Wm&ﬁﬁwﬁmﬁmﬁﬁmaﬁmwm
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"The concerned State Government department should conduct
regular dredging to ensure the natural course of the River Yamuna
1s maintained."
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